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IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERA32ZD BENCH
AT HYDERABAD

0.A,No, 911/99 Date of Order : 21,6,99

BETWEEH :

M. Sethu redhav «+ Applicant,

AND

1, The Chief Post Master General,
A,P.Circle, Abids, Hyderabad,

2. The Director of Postal Services,
Bak Sadan, Abids, Hyderabad.

3. The Senior Supdt. of Post Offices,

Secunderabad Digm,, Hyderabad, .+« Respondents,
Counsel for the Applicant .« Mr.dM.R.,Tagore
Counsel for the Respondents .. Mr,J.R,GopalaRao

CORAM =
HON'BLE SHRI R ,RANGARAJAN : MEMBER (ADMN, )

HON ‘BLE SHRI B,S, JAI PARAMESHAAR : MEMBER (JUDL,)

X As per Hon'ble Shri F.Rangarajan, rember (Admn,)} X

Mr,M.R.Tagore, learnedcounsel for the applicant
and Mg,Shakthi for Mr,J,k.Gopala Rao, learmed counSel for

the re spo ndents,
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2, The applicant submits that his name was sponsored
&n

by the employment exchange for recruitwentésontingent
electrician under R-3, Accordingly he was also addressed
by letter No.B2/Cont/Dlgs dated 20.56.95 (A-1) (P-6) to
supmit his application for the above said post, The
apblicant Submitted his application for the above said
post and he was called for interview on 26,7,95 by the
letter WNo,A2/cont,/Dlgs, dated 18,7.95 (A-2), The
applicant submits that he has been appointed on
contingent basis by the memo No.32/Cont/Dlgs, dated
11,9.95 (A-3). But inspite of the above contingency

Binee, LM STV
appointment an%‘he is,vworking there right from 1985 orwards
his services vwere not regularised, The applicant submitted
a representation to the R-3 to regularise his services

by his representation dated 25.,1,99 {(A-4). That

representation is still to be disposed of,

3. This OA is filed praying for a direction to the
respondents to regularise his sepvices and to pay him
the time scale of pay attached to the post of Electrician

in the existing vacancy with all consequential benefits,

4, The applicant sSubmits that he is satisfied for
the present}if his pepresentation dated 25,1,99 is’
disposed of in a time frame manner and with liberty to

approach this Tribunal if he 1s aggrieved by the orders

given by the respondents,
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5, In view of the above thefollowing direction is

given :-

The respondents are directed to dispose of the
representation of the applicant dated 25,1,99 within a
period of 2 months from the date of receipt of a copy
of this order in accordance with the law considering
all the factors. No doubt,the applicant is at liberty
to approach this Tribunal if he is aggrieved by the order

of the respondents,

6. OA is ordered accordingly. No costs,

( R ,RANGARAJAN )
Member (Admn. )

\

Dated : 21st June,b 1999

( Dictated in Open Court /}"'ﬂ“
pen Court ) e
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